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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH,

-JDOHPUR .
Date of Order:25,5.9-5,
0.A.No,E56/95% -
Assqo Ram ces Applicant.
VERSUS
Unia& of India % QOrs. s s Respondents,.

Mr. Bharat Singh- Counsel for ths applicant.

Hon'ble Mr. N.K.Verma-Administrative Member.

Hon'ble Mr. Rattan Prakash- Judl, Member.

HON'BLE PMR. N,K.VERMA ¢

;,; Heard Shri Bharat Singh.

, | - do
2. In this 0.A., the applicant/coms up with a

prayar for guashing the impugned order at Annex.A/1,
uhich is a reply from the Divisional Railuway
~Manager teo the epplicant saying th his candidature
for the selection was not found acceptable, The
main argumants by Shri Singh was that while giving
the reply the Divisional Railway FManager in
pursuance to this Trib;nafs judgment passsd in
\S?”A 0.A.N0.53/87, has not t==m complied with fully

\$5,, in as much as the marks awvarded in the ssniority’
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has not baen indicated, In support oP’his

arguments Shri Singh referred to Ralluay Board's

gircular datad 5.12.84, in uhlch the notzonal

marks for datermlnlng the allglbzllty of a candidate.
* for being called to the interview has been

prescribed., It is seen from the Annexure A/1,

{] \

that due waighty Por the seniority for calling
A

in tha intervievw was given toc ths respondents
and since the applicant had not ebtained the
requisite marks in the written test, he could
not be callad'fnr'the intervisu. The circular

‘ leave
issusd by the Railway Board didn't mfaw any
manner of doubt that a candidate could be called

T for the interview only when he has obtained the

- minimom perbéntaga of marks at the uritten test.

' ;fy\
- In view of this, we consider that 0.A, has no
o Nexalp \
_~5mer1ts and égéaktn@ no 1nter?erenca from this
iy '/ -)L /

a }Tribuna1. The 0.A. is dismissed at the SdmISSlGn
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\ ﬁ(' ~ ( Rattan Prakash ) ( NuK.Verma
- Member  (3J) Member (AY

stange.
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